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5.6.02 	Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets • 

The - appl.Lction is disposed of in terms 0 P') _ 	of the order. No order as to costs. 
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Union of India & Ors. 

Sri A. Deb Roy, Sr.C.Q.S.C. 	
1'DVCCAT 	:' TFJJ. 

. 	

.. 	 . 	
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2-iE TrrI\1 BLr. MR JUSTICE D.N.CHODHURY VICE CHAIRMAN. 
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CENTRAL AtX4INISTRATIVE TRIBUNAL • GUWAHATI BENCH. 

Original Application No. 256 of 2001. 

Date of Order : This the 5th Day of june,2002. 

The Hon'ble Mr Justice D.U.Chowdhury,Vice-Chairman. 

The Hon'b].e Hr K.K.Sharma,Administrative Meither. 

ant. ICunti Mikir 
wife of late Madan Mikir, 
Panjabari, P.O. Dispur, 
Guwahati-22. 	 . . . Applicant. 

None present for the applicant. 

- Versus - 

Union of India 
represented by the Secretary 
to the Govt. of India, 
Ministry of Defence, 
New Delhi-hO 001. 

The Director General of Services, 
Army Headquarters, 
&ew Delhi. 

3 • The Maor General, 
Army officer Commanding, 
Eastern Command, 
c/o 99 A.P.O 

4. The Commandant, 
222 Advance Base Ordinance Depot, 
c/c 99 A.P.O. 	 • . . Respondents. 

By Advocate &i A.beb ROY,&.C.G.S.C. 

CHOWDHURY J.(V.C) 

ORDER 

This is an applicatinn praying for a direction for 

appointment on compassionate ground in the light of the 

policy decision, 

2. 	The applicant is the wife of Madan Mikir since 

,.eceased, Late Macian MJ.kir Was a regular employee as 

Mazdoor in 222 Advance Base Ordnance 'Depot C/C) 99 A.P.C. 

He died in harness on 2.3 .91. The applicant registered her 

name in the Employment Ehange on 21.7.92 at Guwahati as 

Scheduled Tribe for her employment and Identity Card was 

also issued by the Enp1oyment Officer. on the death of 

- 	 contd..2 
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her husband the applicant applied for appointment on 

compassionate ground. Late Madan Mikir left behind the 

family of nine members including the applicant and his 

minor child. By commuhication dated 3.6.92 the respondents 

asked the applicant to submit her date of birth certificate 

with certain particulars including an undertaking that she 

would look after the family of the deceased. Acordi.ng to 

applicant she furnished those materials but her case was 

not duly considered. 

3. 	The respondents submitted its written statement and 

in the written statement it was stated that the applicant 

submitted application and connected documents requesting 

for her appointment as Mazdoor under relaxation of normal 

rules. !ccording1y her candidature was forwarded to the 

Headquarters, Eastern Command on three different occasions. 

On all the occasions she did not secure the qualifying 

masks, hence she was not selected. The aforementioned 

information furnished in the written statement is based on 

knowledge, information and believe, no such records were 

placed before us that the case of the applicant was fairly 

considered and thereafter rejected. As per the norms 

prescribed by the authority a case for compassionate appoint-

merit requires fair consideration and if on consideratIon her 

case was rejected the applicant was to be informed accordingly 

No such records were made available indicating the case of 

the applicant that it was considered, on consideration she 

was not found qualified and that to that effect she was 	j 
intimated in writing. Admittedly, the applicant is the wife 
of late Madan Mikir who was working under the respondents 

I v 	 and died in harness. It is also not disputed that the 

applicant is a S2heduled Tribe person belonging to the 

Karbi community, a most backward tribal community.)cordjñg I 

::nt 



to the applicant she read up to Class X as mentioned in the 

' application. The certificate also indicated her age from 

where she can readily determine the date of birth. The very 

scheme of compassionate appointment is meant for giving speedy 

relief to the family of the deceased, the sole bread earner 

of the family. Such appointment need not brook further delay. 

In the circumstances we direct the respondents to consider the 

case of the applicant sympathetically and pass a reasoned order 

thereon. The applicant may also suJit a fresh representation 

narrating her grievances giving the factual details to the 

respondents, if she is so advised within 3 weeks from the 

date of receipt of this order. The respondents shall dispose 

of the same within 3 months from the date of receipt of the 

representation. 

The application stands disposed of. There shall, however, 

be no order as to costs. 

 

IK.K.SHARMA 
ADMINISTRATIVE MEMBER 

D.N.CHOWDHURy 
VICE CHAIRMAN 
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An applic3tiofl under section 19 

of the 	Di5tfi 	ribunal t, 

- 	 LI B E T W E E N 

Srirnati Kunti Mikir alias 
_••--* ._*.i 

KuntiBaSumatary 

...Appligmt. 
- Versus - 

Union of India & others. 

..., 	Resjondents. 

12.. 
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- Descrjptions : - - ,- - 

17. 	
L 	-* l• Application 	 . 

•  Verific ation 	- - 
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BE1RE THE HONtBLE CENTRAL ADMINISTMTIVE TRIBUNAL 

GraViI1ATB EN01 : OJVIAH/TI. 	 ZS 

0. A. 	of 001. 

_ I1Ff MATTER Q 

M application under section 19 

of the Adjijnjstrative Tribunal 

Act, 1985. 

- An d- - 

IN THE MATTER OF 

Srimati Kunti Mikir, 

al las Kunti Basumatary, 

Wife of Late Macian Mikir, 

Resident of Panjabarl, 

Police Station - Dispur, 

Post Office - Dispur, Guwahati - 22 9  

District - Kamrup, Assam. 

Applicant. 

- Versus - 

1. The Union of India, 

Represented by the secretary 

to the GDVt. of India, 

Ministry of Defence, 

New Delhi - 110 0010 



- 
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'-I  

The Director General of Services 

( D G 0 S ) Aimy Headquarters, 

New Delhi - 110 001. 

The Major General, 

Army Of er—Commanding 

Eastern Q)mmand, 

C/O99ApO. 

The 	mmand•• 

222 Advance Base Crdnance Depot, 

cyO99APO. 

'S. 

- 

t ails of Ipp1ic at Ion 

The Particulars ofthe order against Which 

ti2t...?.2pi.ic_atjon is made :- 

The appi Ic at ion is made ag ainst flon—appo intment 

of 06s the applicant in the post of Grade - IV 

on compassIonate ground whose husband died 

while in service as Mazdoor. 

JurisdiCtiOn of the Tribun 1 

The app1ic,t declares that the Subject matter 

of the applicatIon against which the applIcr 

wants redressal her grievances before the 

Hon'ble Tribunal within the JurisdictIon of 
the Tribunal. 	

4 
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3, 	Limitation 

The applicant further declares that. the 

application is within the Limitation period 

prescribed under Section 21 of the Administrative 

Trjjxjnal Act, 1985. 	 - 

- 

40 	Facts of thecase : 

4.3-. 	That the applicant is citizen of India and is 

permanent resident of Gujiti in the district 

of Kamrup, Assam. 

4.2. 	That the applicant states that she read upto 

Class - X in 1987 and has not passed the High 

School Leaving Certificate Examinatj 	and she 

could not go for further prosecution due to 

her extreme poverty. 

A copy of certificate issued on 3-.10.87 

by the Headmaster is annexed herewith and 

marked as Annexure - 9 A'. 

4.3. 	
That the applicant States that She belongs to 

Karbi Iribe recognised by the Govt. of Ass8m 

for the purpose of giving economic, educational 

and employment benefits against quota reserved 

for Scheduled Tribes (Hills) Schedule Tribes 

(Plans) and a Certificate is Issued on 13.9,91 

by the General Secretary, Assam TribpJ. Sangh 

and counter Signed by LIeputy Commissj.one r ,  
Kamrup, i.wahatj, 

cont d. 
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A copy of certificate issued on kkØx 

13.9.91 is annexed herith and marked 

as 	 'B'. 

4.4. 	That the applicant States that She registered 

her name on 21.7.92 bforefhe Eiployment 

Schedule Tribe for her 

emploent and an Identity Card iSued on 

21.7.92 by the Exmployment Officer, Empioyment 

Exchange, Kamrup, GuNahatj. 

A copy of Identity Card issied on 21.7. 
IS annexed herewith and marked as 

4.5. 	That the applicant States that She was married 

on 22-6_90 to Mazdoor Late 	ladan Mikjr and 

Late Madan Mikir was a regular ep1oyee a 

Mazdoo. In 222 Adv8nce Base Orc.nance Det 

C/O 99 A P 0 and Late Madan Mikir expired 
on 2-391 due to biting of mad dog resulted 

Late Madan Mikir became mad with dog activities 
and expired on 2_3_91. = 

A cOpy of certificate of employment issued 
on 7-1._99 by the Appointing 	Authority 
is annexed herewith and marked as 
tpnexure - '0'. 

Ccntd. -. - - 	
3 

: 
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4.6. 	That the a1icnt states that Late Madan 

Mikir expired on 2-3-91 and the Gwahati 

Municipal Corporation issued on 16-5_.91 a 

Death Certificate of Late Madan Mikir. 

A trns13ated COQf_Dea'1Ertjfjcate 

issçi-orfTh59j by the Guwahati 

Municipal Corporation is annexed herith 

and marked asnexE'. 

	

4.7. 	That the appl'k ant States that she applied 

on 17.6.91 for appointthent on compassionate 

• 	 ground due to diedin...harne,rss in th 	st. 

of Grade - IV, be fiI-i1ng to her gualification' 

on the expiry of Late Madan Mikir leaving 

behind a family of nine menters besides a 
•1 

and the famil' was entirely depending on his 

income and no other Source of income to the poor 

family and prayed for appointmt in place of 
• 

	

	 Late husband as per existing rules in the 

reserved quota of £chedule Iribe. 

A copy of app1jctjon filed on 17-6-91 

by the  applicant for applintm€nt on 

compassionate ground i annexed herewith 

and marked as Annexure 

That the applicant states that the Cbmmandent 

222 AOD Communjcted on 3.6-92 to the applicant 

advising to forwarcJé the undertaking from her 

Contd0 

- 	
V 	 . 	 • 

'V-V 	 - 
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SAI 	Stating that she will look after the family 

of the deceased government employee on 

employrnnt in relaxation to normal rules. 

A copy of communication dated 3-.6_92 

cornrr&inic ated by the cornn.dant is 

annexed berewith and marked as 

Inpsy  

4.9. 	That the applicEnt states that she y sworn 

an affidavit in terms of undertaking stating 

therein that she will look after the entire 

family of nine meiers besides her minor 

daughter and herself on employmeit in 

compassionate ground and submittad the said 

undertaking before the commandant No.222 
A0D 1  C/C 99 A p 0 immedIately or receipt 

of the Said communication. 

4.10. That the applicant states that she filed an 

applictr on 8-1-95 praying for appointment 
-1 

on compassionate ground befi-lting to her 

qualific9t 1cm being she is the wife and legal 

heir of Late Md Mikir who was the Mazcbor 

in No .222 Adv&nce BaSe Or&nance Ipot and 

the said. application has not been disposed 

of till date. 

A copy of application Submitted on 

8-1-95 by the appi Ic ant is annexed 

herewith and marked as Annexu'. 

contd. 
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4.11. That the app1ictsttes that She filed 

an appi Ic etion on 22d2.2000 before the 

Commandant No.222 Advance Base Ordnance Depot 

C/O 99 A p o praying for appointment on 

compassionate ground and the commandant, 

No.222 ABOD has not i--çSèd of the Said 

application till date. 

- 	 A copy of application dated 22.12.200 

file4 by the applicant is annexed 

herith and marked as Arm exure 

4.12. That the app1Icjit States that appoiner 

on compassionate ground to be offered to the 

Kith and Kin- of the deceased government 

nployees who die during their Service 

tenure to be followed. ipgIc behind such 

instructions being that such Kith and Kj 

should be provided with a Source of livelihood 
- 	 that they Should have respectable living which 

can only be if post in consonance with the 

acdemjc qual ific ation are offered. 

4.13. That the applicant States that the compassionate 

appointment not on qualification but 
on economic 996 Condition of the family. 'he 

only ground which can juStify compessn 0  

em ployment is  the penurious condition of 

the deceased's family. Neither the qualific',ition  

Cont d9 
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of his dependent nor the post which he held 

is rel ev ant • The a ppl Ic ent and ten other memb ers 

of the family were depending on the income 

of Late Macian Mikir and therefore now the 

respondents particularly the respondent No.4 

are bound to appoint the&plicant on 

compassionate ground. 

4.14. That the applicant stptes that she approached 

Several tunes In different OccaSions before 

the conandant, No.222 Advpnce Base Ordnance 

Depot praying for appointment on compassionate 

ground and the respondent have not appointed 

her till date. 

4.15. That the applicant States that she has not 

been appointed on compassionate ground since 

1991 till date inspite of law laid down 

appointment on compassionate ground and there-

fore the respondents particularly the respondent 

No.4. have conmitted Illegaltry, unfairness and 

arbitratins s. 

5. 	Grounds pr relief with leoai_provjsjon :- 

(I) 	For that the applicant IS entitled to be 

appointed on compassionate befI41ng to her 

qualification Since her husband Late Madan 

Iikjr was a Mazdoor in No.222 Pdvance Base 

Ordnance Depot. 

contd0 
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For that the applicant submitted all 

documents including Death Certificate of Late 

Madan Mikir before the respondents for 

r 
	 Verification and appointment on compassionate 

'Grourkd and the 

IFor that nine members of the family of Late 

Mado t.kir besides the applicant and her 

minor daughter were depending on the income 

of the deceased and therefore the r espondents 

are bound to appoint the applic't on 

compassionate ground to overcome the no 

win situation of the deceased's family. 

For that on the epiry of Late Madan 1tkir, 

the members of the family of the deceased face 

with economic Calamity and object of appoint.. 

mEnt on compassionate ground to get over the 

financejal crisis which faces on the death 

of ibe èole bread earner and therefore the 

respondents are bound to appoint the 

applicant on compassionate ground. 

Fór that the appi Ic ant is a Widow and 

belongs to Schedule Tribe Hills Comni.inity 

and therefore the applicant Is bound to get speci.... 
al treatment ik Cso cfappointment partictkly 
on compassIonate ground. 

contd. 	 1 
H 
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• 	 (vi) 	For that it is a fit c as e with In th a Juris d ictior 

of this Hon'ble Tribunal to interfare the 

matter for the appointment of the applicant 

on compassionate ground. 

lbr that th. 	p1c&t could not 	' Cany 
• -••- .. 	addition and just reason for their arbitrary 

• 	action in denying the claim of the applicant. 

For that the respondents have not considered 

the adverse effect of the applica,t not 

appointino her on compassionate ground. 

6. 	Deti1s of remedies exhausted, 

That the applict states that she has 	= 
no other alternative and other efficacious 	= 

zemedy than to file this application. Repreaen... 

taticns through proper channel were submitted 

by the applicant on 17.6.91, 8.1.95 and 22..12,2000 

to the respondents and Subsequently she approached 

Several times in different occasions before the 

respo'dents Particularly the coraandatit, No. 

222 9  dvance Base Ordnance Depot, C/O 99 A P-O 
for appointme 	On compassionate ground and the 

app1icnt has not been appointed tiii  

contd. 
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That the applicnt states that she has not 

filed any application previously before this 

Hofl'ble Tribunal and no appeal or application 

Is pending in any Hon'ble Tribunal or Court. 

8. Ltelief5out 

In view af the facts and cirCumstces 

Stated in paragraph 4 above, the app1ic.nt 

prays for the following relief :- 

(i) To pass an order that the applicant is 

entitled for appointment on compassionat e  

ground in any grade befifting 	to her 
qual1fictjn 

To direct the 	respondents Particularly the 

conrnandent, No.222 Advance 8ae Ordnance 

Depot, C/O 99 A P 0 to appoint the applicaot 

on compassionate ground in any post befittin g  
to her 

Cost of the applicarjon. 

(iv) 	Any other relief or reliefs to which the 

appljct is entitled to as this 1 fon'b1e 
Tribunal may deem fit and Proper. 

Contd. 

I,. 
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9. Interim order pxayed 

Pending disposal of this application 

on observation may pleased be mode that pendency 

of this application shall not be bar for the 

respondents particularly the Commandant, 

No.222 Advance B ase Orthance tepot 40 99 APO 

the respondent No.4 to conSider the appointment 

of the applicant on compassionate ground in view 

of the Section 19 (4) of the Administrative 

Tribunal Act, 1985. The applicant also prays 

that the instant application be disposed of 

expeditiously. 

10, x 	x 	x 	x 	x 	x 	x 	x 

11. Part iculars of In di en PoStal Order 

i) 	I 	P0io. 

U) 	Date 	 : 	!July, 2001. 
iii) 	Payable at 	: 	Guwahati. 

12. List of aìc].osures 	: 

1) 	Index 

App1iC0tio. 

Mnexures 'A' to Mnexure 

Indian Postal order. 

contd...,, Verjf1ctjon. 

- 	 - 
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I, Srimati Kunti Mikir ali5 Srimatl Kunti 

Basumatary, aged about 30 years, wife of L'te Macan 

l4kir, Hindu by caste, 	j 2cxxi Hsvife by profession, 

in the resicerrt of Panabari, Post Off-ice - Disp.r, 

Police Station 	DiSpur, Guwhti - 751 022, in the 

district of Kamrup, Assam do hereby verify th3t 

the statemer-ts made in 	paragrath5 - A. to 4 an-i. 

6 to 12 are t rue to my knowled a &&belief aid 

those made in paragrap 	- 5 are true to iry legal 

advice and I have not e.pressed 	any material fact 

And I sign this Verification on this 11th day 
j 

of July, 2001 at Guwahati. 

/ 

Signature. 
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V 4 :4 	 Lhulixh4 	 i:i 
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II. 0. JO1JA,• 3tJWA11)W1 6 
:.4 	 Ca 	Crticatc.  

- 	I 	 .j 	Thotogvaph 
Date 

 
V 	 I 	

V SL No120  

rtified that Sri Miss/Smtj 	\ '• 	V 
'•' ,\•• 	 V S4 I daughter / wife of / 	 I 

ih 
rrble, which is not a Scheduled Tribe in the aforementioned 4istrict, but is recognised by the Govt. of As'n 	a "hl tribe in !ais" V "plaina tribes in hill" 	for(the purpos ot g:jing cc 	nih;, cduciional 	

V and 
employment benefits against quotas reserved for Scheduled Tribes (Hith) 	. Scheduled Tribes ( plains ). 	 V 

Signature F 	
of certificate 

V V 	
issuing authority. V 	

. 	

Designation 	
( '

y) U)/ 
) ,Countorsign V 	

(Seal) 	
CdGercl 5ecir.7 

8 	

A Qeputy Cornmissjonr 	
Posident/Vice4fosidefltIGeC 	Tr2h& Sna 
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MOM 

	

jxlIt. Fore' No.) 	
: 	. 

\I!TMENT o:M 

MFLN E)1II\NGE 

. 	iD1NT1TY CALU) 

(Not all I rodttei0fl cecd (or nte°" '  

.- 	 \VLt.h 

2 OatC u 	gtrati 	•.• .. . 	.- 

:• 1it' 	No 	•,-- 	- 

4,. N.C. 0, Cud 
 

TRUCTI) 	TO 'I.tCA. L 

	

- - --h-- u 	
- 

	

•A) Bring this card wit yu •' 	
r - 	- 

you ce to the Each •ue 

o) UOtC yrr flcgstratlorl Numb 	i 

nd N. C. 0. fluthbet 
 

	

you wri'e to the xhange. 	
/\ 

(c) Une'V 	egisratO 	'vo' 	
I'. 

three rnohs. 
jf you d not re w by th (jO 

	

date your e rati 	 1/ 
ennce1ed_Ue.' 

(d You c renew your 
.persofl31Y or by post. For rt'n'°" 

by post DO NOT SEND 

	

CARD. Apply to the Excharm 	' 

a REPLY PV 1  POST CARD. 

L. 

.----', 

'..  

I 	

t\ 	

I 	
It 

Ii- 
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a 	 / 

: TO WHO JI .LY CONCERN 	 - 

This is to certify that 2x T/Wu 146 Mazdoor 	2> 	: 
Late Madan Mikir war, an Enp1oye0 of this Dopot. He  
expired on 02 Mar 91 and Mes Kunti Mi:i; i his 	 Y, 
1lfe as per records h1d in this Ofe 

Station : C/O 99 APO 	 C 3 P' inz ) 
Unit 	: 222 A8Oi 
Dcted 	: L , Jan 99 	 ZU.,,47 

158/NE/pE/r(/L/ 	lEst 

41 

• 
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Annexure - E 
TRPSLATED 00PY 

	

vto of tssam 	 l.Ho.4i4 

	

Office .ea1. 	 Form No.10. 

Public He1th Department, 

DEATh GEftT1FICArE. 

Certified that Guwabati 14unicipal Cbro.rotion 

registered during the month of arch, 1991. 

Ne 	 ddan ijkjr 

. ole/Fern a]. e : 'Emakv Male. 

Date of Death : 2 ..arch 1991 

Place of death : Parijabari, Guwoh0tj. 

Name of father : 	ri lalak bUir. 

Name of permanent address : Pijbari, Guwphatj...22., 

Caste 	 : Indian. 

Permanent address : Panjbari, G,jwthatj - 22. 

egistrtion No. 575. 

Date of registration : 13.5.1991. 

d/_ xxx 
ignature of Cacipetent o4ithority. 

LieSignation : Dr. d. Choudhury, 

Registrar, 

Birth and Death, 

Guwitj iviunicipal Carporatjon, 

Date 	: 15_91 

Sd/_ XXX 

5lgnature of thief Registr, 

1 
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To 	 - 

• 	 ma Oanmdfltht 
222 1J3  
c/099 O 

• 	SuhJ 

Ctr ,  
due repzCt nd hob3J subcnic3iOfl ;I bg to -tato 

the Lo1!o.'ird £w 1ir 	or yrr iii conzidrati0fl & £wourUb 

ictiOfl 	fltJ 

Ljjrt cir: 	j hir. I 	i.  

4io hds been workir i.r .Jr 'c.tr cr i1 
behind a £cily of rir 	 a Lr 	ter s rJo 

and the a!i1y is on- 	 (Th \53 -' 

of inc 	t'tth2 pO3r f ami1y  o •  

• 	
- 	 Thefor7r? 	

• 	QV 

appoifltC .n p].aC QE t 1I 	hwb31 .-'i p3r OiCSA 	ru$ in 	; 

reerO quota of 5T 

XTor this act o 	 cz1 (.yr9thy ; 	and flj jj1? 

will Ovot z'ain 	tttfu 1. 	 - 	 - 

TharUflYQ' - 	 - 

- 

- 	 .• 	 ithfu11 

Llu

)7z,47/kii. 

ri un ç 
 

Ir X 

S 	
S, o 	?CV i3 

Placo 
-, 	 - 	• 	- 	- 

- 

/- 

• 	 - 	 _________________ 	_______ 	 ____________________ 
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Refer to your epplict ion dated 17 June 91. 

You are hereby advised to forward the following 
documents for employment in relaxation to normal 
rules. 

a) 	Certificate of date of birth together with an 
affidavit in original executed by you to prove your age 

and their chotostte copies in duplicate duly attested. 

(b) 	Movable and immovable property certivicate from 
the Thah ash dar/Rev enu e author ities/ Mfid vit from 
District Magistrate and also annual income occuring 

therefrom irroriginal alongwith two photostte Copies 
thereof duly attested. 

\Ac) 	Undertaking from you Stating that you will look 
after the fnily of the deceased Govt. employee to be 
furnished in iginal alongwith two photostate copies 
thereof :duly attested. 

1504/ Relax/88 6/ Est 

Smt. Kunti Mikir 

W/o. Late Madan Mikir 

Viii - Pjabari 

P.b. DiSDur, Assm. 

A 

_L_--------' /2) 

Registered by post 

222 Agrim Sthai Ayudh Brander, 
222 Adv Vase Ordnance Depot 
C/099AF0 

92 

03 June 92. 

EfPLbYY1ENT IN RELAXATION TO NOML• JJLES 

(d) 	Request from you for geting employment for 
yourself to be furnished in triplicate, 

• (e) 	Application forms in triplicate are forwarded 

herewith for your Signature and return the Same alongwith 

	

4' 	 the above documents. 
. 

It is intimated that your case for comp. in 

	

• 	
relaxat.ion to normal rules could not be pleed before 

• 	 the Board of 'Off rs. due to the 1-M4 of the above docu- 
ments. Hence Vou are requested to 5the same for 

• next-chng e 
- 	- 	 - Major 

• 	 Pars Offr (Civ) - 	 - 	 for Commandant. 

! 4v 2(cctT7  
- 	 '• 	iJ) 



(T ) ' 

i  -N) 
1' 

- I l k, roni  
' -4 

itent or 
11 

Sir, 

Mt rE 	tfti1iv,I would ii10 to ta!to thi$.Qppor.. 
tuni 	 oeforc, your k1n -"or 1rn fu1lowjfect 
for 	of yc . ' y r V'iotj' 	tjjt 

who tas tow2.ng ii 'or 	on 	 of 
- 	 ti ih 	- 	Ui cp.Y'c 	j - 

the place Of cty docc1 h'iirnnd on hu:t.-1 in 1 0  
nato ground • I ha o alr j :WnjttocJ ca apfl E'tion tdthat ofct but ue to ry doj P" 'Gion Z LiJ to 19

!: Gu 'hiti end stay - ,, 	 c 	'a foi. 	Co 'onts Not, X !c'e Come t 
	cll 	m.ce, a lttc.t 	i 1 ur cd o flr'1 	t o in your 	..3n wa8 uont bat c,. ty oizact zic1: 	no'; 	 did not 

• 

lL!or tho CjiCijt,: 	( 	 C'nd 	my 
PzL YOz :or appointing io in youf org3ll ctcr t) 	to nabJ., me to UrViQ • 

/U uy partjcu.la— 	Lioady,  3t; to Your 
cr your !ijc? 

 

701 : kn- 	p.
ts regar4.. 

'h1 rain over cratoj • 

:jthy btat zg, 

yours fa.tthuiiy 

Z. 

lt 

) I •:ozi lzn 	rj 

1 

- 
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Encixu r 
T 0' 	 22-12-2000. 

The Commandant 

No.222 Advance BeSe 0 rnce Depot 

dO 99 A 2 0. 

Subdct Prayer for appointment on compassiote 
ground. 

Sir, 	 - 

Ikst respectfully I beg to State that my 

husband Late Madan Mikir was the Mzdor in 

Depot who expired on 2-391 during the tenure of 

employment leaving nine members bes ides mys elf and 

my minor daughter were depending on his income and 

he was jorr bread earner • I am a Karbi community and 

Schedule Tribes Hills. I approached Seeral times in 

ifferent occasions since 1991 till daty appointment 

compassionate ground has not been considered till 

may be Stated that many compassionate 

appointments have been made leaving behind my 

a ppo in tment. 

d 

I'- 

-s 

.4'  

It is most respectfully prayed 

that Your Honour would be graciously 

pleased to appoint me in the post befitting 

to my qualifictin on compassionate ground 

and for this act of kindness I shall ever 

pray. 

Yours faithfully, 

Sd/—(Smt. Kuntj Mikjr) 
Wife of Late Madan Mikir, 

Panjabarj, GuJ,atj -, 22. 

- 	 4 
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IN THE C&ITRAL .fDivaI.AtIvE TRL3tJNAL - 

- 
r 

-. 

/ 	 . 	 UiJItI 	JiJiI 	: 	GU.thTI. 

I 
0.A.N0.256(i 2001 

IW iWiJTI 	IffKI. 

- _ 
-- 

- 	 Union of India & Ors. 

-. 

IF 	£'IEL.Lfa Oi? 

'itteri staterrit subrLitted by 

the resi1d7nts,: 	 . 

The respondents oe to subr.iit the writte.i statement 

is under. 
- 

- 	 •. 	 That with rearc1 to para - 1 of OA, the 

rspondes bev to state that the neéssary• 

itructions/Cuic1e1je/poiicies in carmetion 

with appointment under relaxation to nôal rules 

wes lic oun vice Amy H letter Nos 93669/llicy/ 

ö13-8C (i) dated 0'06/89 and 93569/1-b1.1y/O3C (i) 

citd.24/9/98,Subsequently, Army IIQ vicle letter ko-

93569/olicy/0-80 (i) dated 30/7/99(1 1hotocopy 

. 	 attached) isued fresh policy. buperecng the earlier 

( 	 Policy on the subject. It may be mentioned that 

di,li ,~ ztiOrl in connection with the"appointment uride 
relaxation to normal rules" are e tertalned from 

..'-. 

- 	 ontd ... P/2 
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'theiembers of th. apird/r.etired personnel and 

'subsequently a Board of Cfficers scrutiriises, the 

most deservinf cases sd on the marks obtained by 

them. 

The criterert for dLotin marks to the cv_idtdct 

is laid down in .trmy ii policy letter &ec1 3/6/89 

and 

Z. 
	 by the 	arci of officers a or(linC to the laid dowM  

norms as mentioned ii -rry d, letters 
.

ascve. It is 

L further submitted that as , 	per the latest 

policy of Army 	only the cost deserving cqs are 

recommended by the Board of Oiflc&rs. 

Based on the avaLLibility of vadncie the 

• 	narieof candidates arid thr details are 

to i1iher IIQS for aproiutmerit under re.axation to 

rnial rules. It is subr.itted to the ibn'ble Tribunal 

that the aLliant of tie instant OA,had submitt2d 

• 

	

	applict'kand cnnctd dociu.nt3 req .uestin for 

apointments mazcioor und2r relaxation to normal 

rules. 	crciin1y, the details of the aplic_nts 

• 	 candictatues was forqrdedto il Estern Wr.Land on 

three differnt occasion.1 

On all the the ceassioriSmt.Kunti Ytkir c3u1 

not secure the q.ualifyinc marks and hence she was not 

seiecte. ñie petitioner could not secure qualifying 

marks as per merit and fu1fi1 the required cr1te! 

In the emlerit u:icthr relaxation to normal rules 

on all the three occassions. Due to the non 

-. 

-- 

c 	• 	 - 



-r - 

fu-lfilment of required criterea by the petitiner 

	

fFY 	
on all the three o.cassins, her candidature was 

finally rejected as per late3t policy. it is re - 

itcrated that due to policy constraints the 

applicart couJ not be appointed by the Govt. 

is per exitin policy, total 	cies for 

conpassinate apointment are to worKec out at the 

Scale of 5 of th total wastrte in the Corps,in 

the preceding years and vacancies to Cor.irnand/GODs 

are ailotted on 1rorate oasis on the number of death 

jr]v i?.dment cases (refer rcy ii letber d.atsd 

8/6/89 and 30/7/99. In fact, the pebitioner is not 

aware of the rule position/olicy on the subject 

and as such, the preset Otj seems to have besn 

filed by her to maLign the irae of the oraisati°n 

'1e contention expressed in the para is tthteJi.y 

denied. 

20 	Thtith rearcteo paras 2 & 3 of OA, the 

responcintsbeC to state that it is stated the  

matter relating to the provisions .of tI 	c1m1nistra 

tive Lct-1985 and xles made there uder,cordinly 

save (except) what appears thez'ei 	from, the 

respondents bee to offer no comients. 
L - - 	 - 

Con td....P/11. 

4 

I-'-- 
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- - 	- 

Tht with reard  to para - 4.1 to 	.6 of the 

QA, 	the reap 	dents be 	
to ofer no coI:1e!tS. 

with regard to para - 	.7 of OA the  
. 

bg to state that it is requested 
respoents 

£ribUfl('l 
to rYthe procedi 	para- 

the rbnb1C _--_Y 
3&' 

fiiment0f requirec criterea by the 	
ppiicant,h 

ointr?t on eoCpaSs10te ground was not 
case for 	1 

considered' 

- 	.8 0fUA,t I-. 5. 	That with regard to para 
written 

bg to state that 	the letter was 
respOnent5 

the 	pot autnoritiS 	
idng to furnish th, 

y 
the same is required for proceSSit1 

undertaking as 

the case. 

QA,  
'mat with 	

gard to pa -.9 of 	the 

respoflden9 beg to state that mere submisSi°fl of 

no ecploYent under reiaXati°fl 
-_ affidait guare_nte 

to norme.i. rules. 

That with regvd to para - 4.10°f QA, the 

7. 
to state that it is reques ted the 

f rspond9nt3 beg 

tb:Le TribWWl to refer .to t 	
precedinc para 

3 & 	. 

w i ta J. regard to para - 	. 11 of OA, 

8• 	• Tha 
beg to state that 	it is requestdAg  

the respondent5 
to refer to the procedine para 

the Hon,bJe TrjbUnal 

IN 3& if. 

That with regard to part if.12 of 
	A, - the 

contd...WS. 

/ 

v_ 



- 	 - -_z 
• respondents bei 	to state th±t 	as per existing 

• orders, only 5,., appointment can re given to the 

nominee/depeudants of the deceased and- there is no 

- 	 provision of'ecruitiIent in relaxation cases. 

In this connection llease refer &my 114 lettero- 

• 	 9359/policy/CL - 6C (i) dtd.2L1/9/93 and 	evefl dated 

•/ 7/99. 	 •., 
- 

• 
- 

.iO. 	
That with rard 	to paza 	-..i3,. Of O, 	the 

respondenti b2 	to atate tiult the criterea for 

making appointment u.icier rd 	tn to noria1 rules - 

iI. 	are contained in 	rcy E 	letter dtd 2/9f93tfld 	- 

I 	30/7/99.Since the applicant could nDt secure qualiy - 

ing marks and fulfil the requirrd 	 hp'r case 

for employment under relaxabion to normal rules was 

- rejected as per latest policy. 

c1. 	mt with rdnr 	to pra - 4.14 of C-A, 	the 

rsI)Oncientsbe 	to state that due to tle 	non ful 

filmen t of required criterea bythepplicant,her 

case for employtnt uflder relaxation was not 

considered inspite of her approaching the depot 

- 	 authorities in several occassions. 

12. 	That with reerd to para-t+..15 of CA, 	the 

- 	 respndents beg to state that it is requested 

the 	n' ble Tribunal to the pratpekj - par 

• 	 particularly para - 3 & L. wherein the positlon has 

clarified. 

- 	 Contd...P/6 	- 

- 

- 	 • 	 - 
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- 	13. 	That with regard 	to para -. 5(i) of O, 	the 

tesporidents beg to s tate that it is  requested the 

F  

bqib1e 	Tribul to r1r to 	t1P prooec1'lL p(1rE. 

14. 	That jith regard to 1ara - 5 (ii)of O 	the 

respondents beg to state that -: 	 submissionS 

of death certificate ol' the dee 	
uarantee 

-for 	 to non 	lfilflfl 	of required 

crièrea by the nocinee of the 	'.eceased, the 

- 	applicants prayer for cocpasioflP.te apIjOintIent 	OS 

• 
not considered. 

I 

iS. 	That with regard to para - 5(111) of OA, 	the 

espondets beg to state that t 	same are matters 

Nothing beynO record is admitted. In 

onnecti°fl with the latter part of the pazas, it 

requested th 	•iontbJe Tribunal to refer to our 

eceding -: 
- 

16. 	Tht with .-reaii to pa -5(v) of 	the 

rpopdeflt0 state that there is no provision 

of extending special treattiert 	in connection with 
I 

the appointment under.ralaxation to normal rules in 

-: 	prsOfls belongifl 	to scheduled caste 
respGc 

communitY.oweVe, prs?pS belong to SC/ST categ-3rie 

get age relaxation for appoifl 	t. Since the 

applicant coula not fulfil tip required criereCt 

-- 
.'te aj ojntint,h 	case was not 

for corapassi0 a 

considered. 

contd.?..P/7 
-. 	•.. 	•. 

U 
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17. f±xat vith 	ar to pra - 5(vi) of (.A, the 

respondents b 	to state that it is requested 

to the £bnb1C 	ib1 to deci(le the matter 

based on the statement enul rated 

 

J. the preceding 

pLras. 

With reLad to thr 	ci 	mule by the 

a.jjiicarit bhrouii iara - 	vii) &(vij.j), the 

rsJoc1 'its totaL1y 	 ic 	ne. 	 j 

That i•uith ra.cl to first part of para - 6 

no coLx,-efits are offered 4ease. igrdi 	the 

N 	- et uado b' the a1;11iant in the rerinnj. 

part of ibid yara, it is rjáestecl the ion'b1e 

ribuna1 to refer to ics own Irc2dir1 paras. 

I'd nat '.iici rearci to p[Xa - 7 of C, the 

respondents bei to state that th same are matters 

of rcord. iothin beyond rord is admitted. 

i. That with regard tplrp. - 8(I) t(IV) of 

the rs1ond - j ts o 	to tate;. that it is 

re4ue-s ted the on ' bie £ribu:jal co refer to the 

prececlim paras. t lb howerr, reiterated that 

due to the non fulfilment of 	'U±'1'ed criteria by the 

alicat, Ile n c 	iaature for compassionate 

was not 	JJd'jd. 



- 

- 

ror'  

( 	 2O.. 	iit :itu c'C to vrra - 9 of th 	the 

f!icer'ts be-f t 	tte that cue to r: I fulfilnent 

o' prescrj5 	1L1L1.1Ity cr1terep. by the 1idiv1 

icrtt Lryer ce by the a; 1 1icnnt 

isuiJust, L 	., u:ifcurcci 	ufidd id devoid 

of 

 

any 

is 	iUy 	ii1. ii L: 1:3 111e to be set 

ice  

stat 	 44. i 

p 

— 

1 

.-• -_.__, - .-.-----' 



utiiorsed do hereby verifY a nd 

deC1J that the statement cace in he writLefl 

stater1t are true to be 5 1- Y 

ormati° & bieV 	
I. have 	ppressd 

any material acts. 

I 51w' thi3 veriiCat1ofl of th 	
h 

ihy of •,: •&\ 	2002 	 - 

f 	- - 

- 	 / 
I 

I- 'S 
 

t 
t 
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- 	
-_ 	- 

	

-, 	

'•\__, ,• 	
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'Te].. : 222-.2288 	
REGZSRE/-J 

SI' 

Eastefl COafld () 
Fort Wj11ja 
Calcutta, 

- 21 
321914/1/0/o3_8c 

Aug 99 
DDs Os 

Co 	 OCs 1-IQ 3 	
VP

Corps COrd) 
EC Sty Depot 25 

HQ 4 Corps (Ord) 	5  POD 
}I 	 16 	1 Adv Base Sty Depot Q 33 Corps(Ord) 	CD Cal, 

cor ) 	

• 	 Pan 	eh Coy 
Pan  

- 
EMPLOYNT Ii; RELAXATION 	'O NORlh,r, RULES - .- .-.------- --,--------.---.- 

A copy of Ay rm 
30 Jul 99 	 HQ letter No 93669/Po1icy/oS_8C(I) dated together with its enc1ores  
iflfornatjon and atrict compliance 	

is forwarded herewith fo  
PJ.eas 	ack. ' 

C52i

3. 	DO 	
OsCO, O1Ly - 	You are reques 	dissejnatethe COfltets of the Ibid 

letter together with
to  11 units under your jurisc1jctj0 	for compliance 

V .  

JjvI- 
- Encls S v 	 . : 	

Lt Cal 
DA DO3(Adm) 

1 	 . 

- 



L 
EMPIP OYMENT IN RELPXhTIONTO N0RMiL RULES 

.: 

; 	1 1 	Refer to  

• 	(a)DOP&TOMNo 14014/6/86-att(D) dated 30 Jun87. 	. •••.•. 

e. 	 (Ii) This HQ letter No 93669/Policy/OS-8C(i) dated 08 Juu-'8..- 

(a) Th1s HQ litter No 93669/Policy/OS-BC(i) dated 24 8ep 98. 

This MQ Signal No 93669/Policy/OS-8C(i) dated 17-Nov98. 	. 

DOP&T GM No 14014/6/94-stt(D) dated 09 Oct 98(c0py 
enclosed)received on 02 Jul 99 vide 1G's Br Note No 15301/' 
Policy/org 4(civ) (a) dated 16 Jun 99 regarding Scheme for> 
compassionate appointment under the CenF..rai Govt -ReV.tA'W  
consolidated instructions. 

• 	2. 	Instructions have been issued by this i.JJ 	from-time to time, 
laying down the procedure to be followed in making compassionate 
appointment •of sons/daughters/near relative of Govt servants whç 
die in harness or retired on medical grounds. 1'är ease of refe- 	. 
•rence, the. orders issued on the subject have been simplified and 
consolidated in DOP&T CM No 14014/6/94-Estt(D) dated 09 Oct 
These revised instrudtions will be implemented with inu'nediate 
effect. The procedure to be followed in AOC mz for granting 	• •,•, . •- 	- 

• 	compassionate appointments will be as laid down in sicceeding .. 	- 
Paras. 	 .• - .• 	 •.,. - 

' 	DETERMINATION OF 

(a) All Command HQs/CODS will submit a report to this HQbyT'. 
31 Jan every year, indicating the t otal 	ArId tP; 

• employees separately from 01 Jan to 31 Dcc of the previous •-year 
as follows  

/u 	Deaths ; 	 •.;- 	 ...-..-•- 	 . 	 .. 

((ii 	Xialjdedit on medical grounds upto the age of 	. 
- 	55 years for,çP 'Ct 	and 57 years for GP tDl 	ep9YQS., 	••' 

:;-. 	-\ - 	 -----.-- 	 • --•----------•------ 	 - 
Iii) Normal Rètrement/VOlUfltary Retirement/Term.iflatiOfl 	: 	•. 

• 
•• 	- 

--, from serv.ice/4nvalid. out on medical grounds other than 
/ 

LS_5ub Para ,(ii)bovo. 	 . 	 . 	., 	.. 	•• . 
• 	.\.• 	S 

• 	(b) Total yacanciè 	for compassionate appointment will be.X; 
• 	- 	 worked out 	5%.oj the total wastage in the Corps in the 

pr'eceding year and.vacancies to Coiimnd/CODs will be 	• 
4allotted on pro-rata basis on the number of Deaths/InVa.lid-- 
ment cases as per Sub-Para (u) (1) & (it) by ArmyHQ. 

(c) Vcancies willbe •a•1.iote 1k t(--, ..oCecords) for employment 
in resoect of c1eondent4i/ -.c'ibt?rt -srsonnel of 	OC, who 
die i' 	hernc.s 	or iriva.i' 	t 	til grounds. 

(c) AOC R3cords wtll 	tili octi's of combatant t)er- 
sonv 1. i , C ( 	of Jeath cases in 

- •.. 	• 	harns 	nc 	Lnvr 	 j 	nL.il 	ç 	'.Iid3 	by 31 Jan of. 
eac. yoat to - 	- 	

• 
. 	 •-,•. 	.. 	,';• 

tit.c1. 4 ..P/2 

- 	 •,. 	. 	 •• 

a  -- -j - 	I 

- 	 -. 	 I• 	•.. 	 -. . 	•t. •. 	 • 	 . 
-- 	 - 	 . 	 • 	• 	. 	. 	 -• 

• 	. , j 	 • 	 •..1-.t' 
I 	 -S 

- 	• 	. 	 - 	 . 	 • 	.4 	4 • 

* - 
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4. 	AP PLICA I TIoN 
- 

. 	
(a) Applie,atjons will be called for--from the appjjet.ag.- 
per proforma . par. .tA. arid: '13' as per Appendj 'A • 	 to this letter.- 	 ttahed 

 
(b) Applj,ants will suInjt fresh applicaj 	each time arid 
app1j,5 Thi 
their eases will be fonsidered 'tfresh, along,jth 

all other s Is to ensure that any change.s 1x depepenienciy status oe'curring during the 	are
k .  

rated in the fresh application 	 I 
CS, CANDIDATE TOBE CONSn)ERED 

Case of each indjrjdual for compasjonáte 
'ppofl3fl'. will be onidered 	 times 	a 	Qé 

rile for 3ch ôand4dato when he appljo5 fir.t Ujie The 5ppli(antWhQO ease • 	 been finally rejected Will bejriforr 	aocorUngana.... advjec1 to seek employment else where. A 
all such Cafld.tdRf' who have been 
and fiall e•  ctod WIl

p j Uitè/Depotg; cQnerne!:. or answering any queries aF1ãtést-----__.___,__._ ------- 	
- 	 I As corñsionate appointment Is to h prQvjd.agá.oe.. • time measje, in case of the death of that dependent. hosè appointment was on compassionate schene.thé cilaj.n 'ri 

r' ompassionate appoIntm 	by other Lanuly members o the first 
deceased Govt servant Is not al1ow,je. 1!owevr, th' dependents of the comPassionately appInted- 	 • • 	

servant can have claIm for further 

If any doixnclent !of deceased Combatant persore1 Ia • 	enrolled in the Army against th }Q quot, the 
	neiiJ r 'T' of the family will not be considered for 

appointment against Group 'C and '0' Civ pose, 

BETJ.DREjjp. 

Request's for compassionate appointnt wifl generay 
 onsidexed UptO_5 from the Gate of death/retent on 

IfledjcIaL grounds of the Govt cmployee, Requezt Lor enploent 
	. assistance after a lap&e of 5 years may .  be  Considered onj, j tionai, 	

and after obtaining approv of Mm oE teE, - statement 
of as rase alongwith proforma Part 'J' and 'B' and ccflfleted 
docuirient in r/o such cases duly recoeJ by. the Comaridt 

wXi. be urutLed to this }IQ through respective COmmd {Qs Lor obtjr ing nee'esary approval of htn of DE.f• 	) 

- 	7 	ANOiER I lEER E)tRNI1T':, 	F:J 'r r CT
.--- 	

fl G UPPOR
a 	_•__,, 	 - •- -----•, - - .• 	- - 	• 	•------------ 

Where any rrombcr 'of t 	L 	. 	£Iflployees employed, the CSe for COflipa .- 	 e 'p 4 laeflt of other mentber i of the family iii not b 	
In cas, where any other member of the fanui.1y .s 	

'-:1ie is hot- 	 •: -. 
the amil1  of (vt' ' 	 ' 	-" i scPo.r2tJly. such cases  

Cntd. . 

• 	 • 	
•. 	 -., 	 • 

• 	- 	. .• • 	

•1 	 • 	• 	.. .. - 	 • 	 . 
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.4 	 • 
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- 	

- 3 _ 	 • 
Will 

a10 rejre sanction from 11in of Def, Su authitt 	to thj RQ alon-i.- 
cujcate from the lStclase 

h cases will 

jzettecl officer and Part A' anc 'B' proforma and conrected 
•: 

documents for obtaining 
necessa approv of ZLtn of Def 	• 8. 

' PROCEJRE_. P EPATIO OF BQkRD PROCEEDIr 
— -s-- 

Boardof 0fficers will be held at HQ !Zommaflds/co to, consider the cases ttpto the period for which the 
VCOanQj8 have been all.ott1 by thia HQ 

Board of officers
for granting compassionate appoint.., ment to dependent 	Com1 	will be held at Aoc Records, under the ' chtirDflshj of OIC Records, Dependent0 of JCOs/ 

0R who djo during servlce or killed in action or medicelly boarded out 
can apply for compassionate appointment iuxler • 	2a_QL 	

n' 

(a) Appljcatjns complete in all respects as per profoa 
' 

(Part A  and  B) will be thoroughly scriutjpjz to ensure 
.. that all are completed and signed by concerned 

; 
persons and I4arks Sheet as per Ip 	'13' will be prepared, 	• 
strictly in order of merits 	 • 

fL (d) 	
(I 	(1 	C LTh 	3L )Jl/3a Jc • 	After Processing the 8pp11tj0 and iificatioflQf ' fr-l1)j 

th
e particulate furnished by the applicant with efe'enco. to the service dOcunts 

of the deceased/retjr.J0 niedica].-. grou d Govt servant the Board 
of Officers will awthd.. znarke 

	

in the manner 	
to assess the comparative nrjt of each c'ac :- 

j,) 	 and 	!1axjm 	3O(Thlrty) marks 	
•' 

urn 	
at t1i rate of lO(Ten) 
marks perminor chjj/ •. 

unrnarrjed daughter, • 

	

Pnjj 	!Omors 	
- Mffi 	 - 

s t- the rate  of 	
mark 

srvec1 xar'. 

•. 

2(o) marks 	: per dependent member le, ' 

=10~=Un-marripd
ther/Wjd,or- 

• Wjdciyed sisters.,  

•• 	
.-•- l-1a;cj:m 49(Prty) -marke 	

• -, cn. 	rate of 2(7, qo) 
4Q for each year of sqj left out. 

• 	

. 

• 	•;.; 	i;,. 	: 

P/4 	444 44 

'4 

•-' 	,: • 	
li 	 - 

• 	 * 

• 	
4*. 

• 	 • 	
. 

-• 	•: 	• 	 • 	
• 

IL -. 	
. 4V.V V •• . •  ..._______ 

-, 	 ()fl tval!u .X.x..,.i • . 
., 	 • 	 '- 
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s. NIt., to k4275 
Rsu 1276 to.t3.135 
P• 1326 to 13ql375' 
rs 13'76 to 113.1425 

• 	14 1426 to Is.1475 
Rs 1476 to P3.1525 
R. 1526 to s.1575 

	

R5, 1576 tO s.1625 	V 
3.626 to. P3 . 1 675  

V 	
I13 1675 to Rs.1725 
. 1726 -to P3. 1 775  

17' P3 V  1776 tO (13.1825 - 
F 1826 to R3,1875 

• 	1., 

 

1876 to R4925 

L 1923 t o r..197j 

co P1 . 2O25 

2026 to r..2075 
P3 2075 to RZ,2125 
13. 2126 to 113.23.75 
. 2 176tø P3,2225 
. 2226 ,ar4 abi've V 

DEATH ON _V__. ______••__ _•• ---V  
If the Govt 8er 	 - an 

V  £nut 

ri 
'1 

.7 

t. 

Vf 

(vi) DJTH ON JTJT- CCIV7Vs1,TTs V 	
kL. 

VC V0P c 

- r 

r 

vu 
V 	

Assnt o month 
 as under based on montJij, • 	

fily P°flsion, apprate• 
V •V 	

Onth1y interest 	11% on lUpsu P8yments like cozIS V 

GPF/DCRG/ave 	
-• V 	

eStimated rflOnthlY rone 	• V 	-, 
value of • _ 	prope 	. 	

- I 
•MarksA11ot 	

. 
- 	 20- 	V 

• 	:..•. 

19 

	

17 	

V 	 •• 	. 

	

18 	 V 

V 	
16 	 ..• 

	

15 	
• 	

V• 

14 

13 

12 	 • 	-. 	- 

10 	. 

• 	09. 	• V::. 	. 

• 	 08.. 	
•• 

07 
06 	

•• 	

• OS 

04 

03 

V 	

• 	V 

1- 

V V  02 
 

• 	03. 	- 

NIL • 	 • 	
:. 	

VV• 

Lo (fan) 
J 	

marks extra 	"'- • 
r.i1 Je aLlotted 

V c) cce1)  ir.r]. 	eera.. 	:. 

	

- 	- : 	..4•;';V 

• 	Cont..../5 . VV•.VVV• V 
' • 	•• V 	 •/ 

V 

	

V 	
• 

- ..V 



- 
- 	

V 

(bb) Pers whose death j' 

it able to or 
agrvated by '.ili-. 

• 	 V" 	 V 	Z_#ES.. 

Tr 

'-V 	 4 

' V 	 V  

05 (Pive) marks extra wiU 	
(2 

be allot.tec, 	V 

(e) 
V 	 nave 	V 

se urethe aamejr it list wjfl beecebese V 6h t earuerdateofdeath7irement on medical grounda of the employee. 	 V 	 • 

(I) 9oard 	
. 

000edIngSLn duplicate, co 	

- 

untersigned by the 	• V 

	

V 	 Qj OC/Con8 alonc-witIi the marks sheet and matching number of . appljcatjons(part A&B) with aonnectdd documents • of LiOloCto(1 tppliarits will forwarded to DG 08/Dir 08(Pero), 

	

V 	Array HQ for approval.  All other applications will be 	 V 

rejected by the Board. 

(g) tJn-utilised vacancies will be surrendered to this HQ • V 	 V  

V 	 for cteversjon to other Commánds/COs. 	 V 

• 	(h) Result 's of the Doard Proceedings will be communicated 
to. all the rejectedl applicants, in simple and clear terms 
The intiMatjofl to unsuccessful corxuldates will be given 
after finalj.satjon of Board Proceedings, as per formats 

V 	given at Jipoendices t Ct & I D ' 'for cases considered, first/ 
second time or thj.rd(fjnal) time repectivo1y. 	V 

•. 
V 

	

9 1 	Actjn for character verification and medical examination 
V 'of the selected applicants will be initiated Only after receipt 

	

of formal sanct10 for-e,111-,loyme-1t$ from this H 	
V 	 . 

PROVISICRP.1i oia 	 LIZVE LJ 

it hs been Ostvc1 that e;en aftor issue of sanctjo 
letter fol: compacsote appointment, actual appointment on 
coflipasSjorite gro1.fl' 14s t'&ces considerable time. One of the reasons for delay is that vori.Eicatjon of ciiaracter and antCcedcnts by the 	

V 

V 

Police authorities prior fro appojne.ment takes quite - long time. As, a result the family of.deceasec1 suffers a lot, Since the pur.pose 	V of making compassionate appointment is to give immediate ass.is- tonce to the family, all out efforts are, therefore, to be made 
to get the characto- and antecedents verified from the authori- 

	

V 

 ties concerd. Meanwhile, the candidate may  e appointed provi- 	V 
slonafly by asking them to produce charccf certificates from 
two Gazetted Officers. 

 
flEL7X?TIO24 OF AGE  I, 	 - 

 

The persons below the age oi 18 years win not be considered 
Jf for compasjonate appointmt. Aae eligibility shall be determjned.. V. with reference to the date of initial u'p1icatjn (i*rt 'k of  
\J hppx hj) and not the date ,V 	 roer!bod age limit V:' j In respect of diferent Cco- 	oc- 	 V 

	

- 	V 	 V 	
• V 	 ¶ 

Co itci.  

	

V 	 • 	V 	
V 	V 	 j 

V 	
-zl 

- 



F 
	

L 	
* 

•' 	 - 	

Jri 

ft) 25 y rsfor son/daughter of General 
• ii) 30 years for son/daughter belonging to SC/ST. Patcgory. 	- 	 . 

( ii) 28 -years for son/daughter belonging to other 
Backward Classes(oac) 

	

• 	 iv) 35yeztrs for widow of. General category, 	 .• 
(v) 39. years for widow belcng.in to OBC 1 . 

vi) 40 years for widow belonging to SC/Sr category. 	
. 

The selected cases bcyc'rid the above prescribed, age limit' require sanction of t)G OS •for ¶re,laxation of upper age limit. In .' this aonnectjo, duly attested copy of SC/ST/OBC cerUficates . issued by competent authority will be .encloaed with Appx 'A' A Separate recommendatl6h signed by NO AOC/Comrnandant(for Central DepOt.øn1 - r) with the initial date of applicatjon(part 'A' of • Apx4'A') will be attached with the Doard Proceedings while forwar-same to Army HG wherein age rolaxation is roquired..  

12.. PcocEDuRE FOR PLhCEFIEIn' IN POST B1tSED ROSTER 	 S  

person Selected for appointment on compassionate grcinda..,; Will'be t  adjusted in the Post eased Roster against the appropriate  .cateory .ie. Sc/S.T/oBc/ 	depending upon the category which he 
belongs to. For example if he belongs to SC category 1  he wiil be .àdjustecl against SC reservation - point, if he is ST/013C, he will be 
adjusted against ST/oflc point and if he belongs to General aategory • he will be adjusted against encral category point. 	 S 	-. 

Utmost care and caution will be exercised by all condern inscomp.1etjng the oa.l Poc digs/a1l the columns of hppx '.li' .: • before förwding the same to this HG for according forrna).  •sanbtion for employment in relaxation to normal rules It .'U1. 
.-:., * aU.so be ensu-ed that aPpljcaejons alongwith connected documents. in re5pect seleed 	 are fOwaded to this HG in one lot. 	. S 

All earlier' irstructjns issued on tKe subject by thia HO wi1] be considered as ,superseded.  

• 	Sd/- 	 • 
• 	( 5K J3hatnagar ) 	-. ' • 

- S 	 * 

- 	

-• 

: 

- --4i 

I 	 -  

LtOen 	- 	

S J,• 	-. 

DC OS 
 

- 	'- 	
-.,••* 

S 	 .' 	 .,• 	
S 

• 	 44 

4 
4 

-5 



4 A 

- 	
.. _____ 

criPLfcLU_aa 	" '- - 	
- 

- 

	

1- • 
	

: 

	

)EN'7s or rvi_ 	. - 	
— .- UR  

OU X)iVZD PNZOi, 
-. 

- 	 • 	

•t,i (as) name of te Govt BVyas. 
(DeceaEed/x.ati 	on ieflo grounds), 

(b) P/No/T/No.Designation and urtt of the Qvt  'servant 	 - 
Is 	roup 	D 	or • 	

flat ? _______ • - , • • 
(b2  (d) Date of leath/r tirement - 	- 	•, on 

(:t) Tllength of service 

(f) whether,  perxacj 	ort • 	,.,. 	• 	temporary. - 
1 (g) I Date of birth of the Govt  

-(h)Whether belonging to 
i: OBC(jf 	enclose  ' copy of pzoo, in duplicate). 

(a) Zine of the candidate for \ 	.• 
-p 

• 	(h) His/her re1atjor 
the Govt acrvnt. 

Cc) Date of Birth(enclospproof  - viz, Education cortjfjcatu 
tontainjng Dat3 c.f Dirth or Birth certificate from Huni-cipl records or assesse4  
Sge from Authorised Medjoa - 	
/utlwities alongwith an 

Lciovjt from tho 
•:. -•. 

annliciLi- tLoU- the Court that the 
' 

Dc:,te of 13Lrth will not Luc 
challenged at a later 

• 	(ci) EClucatjofl 	.1aUfjcj.. (enclose atteateci copi 	.ç- • 	Cortjfjcatee b  in dupli. .. 
() 	 - 	- 	 - • - 	 up,r otner deperr.i family member has been 	

'- appoj.ntj on crnpsj, 
cuunc1s(j f : -'  . •. details), 

- :'- 

- I 	I'••_• 	, 	
A4 

U 

- : 

p 

'I 

ii 



r 

 

4 	 . 	 I  

- 2 
 

L(9) Vhether 	
for compacsjonate • appojntnt for irit/soconci/ 	 - 

• 	 . 

	

111. Partjculara of total aa8etB 	
• eluding amount of 	 left in- i.. 

• 	•ir' 

(h) D.C.R. Gratuity 

Fund l3a2.azcje. 
(ci) Group Ins rance Scheme. 

 insurance Ainmount. 
() Lthfe Insu.rj 	Policies  

(inducing postal Life In2urazace). 
 .(g) Enoashment of 

(h) MWeable and 

p. 	
there froc by the family, 

• Any other t erminal benefjt/  

TO TAL 

No *- Colu 	(a) to (g) will b~ * completed by Offje 	Co -. -. 	 wnns (h) to (j) will be completed by the appl 	and an aEfidj may be end1o< in thi.s regarij. . rv. Brief P 

V1 	
Paticu1a.o of all depeçrits am.i1y membe1s of the Govt 

srant (J. some 	Qrnp.oyed, thi.r 	
and whether they are jLg tOgether or sPa.a.y) 	 . 

	

f . 	 . 	 . 	 - 	•.- 	

.- 

IC 1  

-. 	 . 	 - 	

•,, 	 1 

	

- 	

14 Ters iri 	

7un-,.  

No 	shi with 	 or n 	b seIrate1y jthe Govt 	 V(jf 
emp- the date of • '- 	 1sent 	 J1oYo, 1 rr_jseparatjô from ITo i fai1y  I 	

'1e.r f 	f mem 	 •- 	 •• 

• 	

ertp1oy_  ers 6• 	
LttPI1t and 	

I( 	 • !employ_ 
 

• .- 	

'ments & 
from I 

w ---2L.fI_ 	
• ------ - I 	

-- • p rr 	• 

-2. 	

•I 

I 	3 	 .. 	

. 

I 	

,•I- 

44 	• 	 •. 	

4' 

I 

	

•• 	• 	 -• . 	 •• 

/ 

__ 



C. 

 

DEMARATION/UlMERTAKING 

1., I do hereby declare that the fqcts given by me above • 	are to the best of my knowledge 1  correct. If any of the 
facts herein mentioned are found to be incorrect or false 
at a futu.re date, my services may be terminated, 

• 	2. I hereby also declare that I sha]J maintain properly 
the other family members who were dependent on the Govt 
servant/menber of tho Armed Forces mentioned against 1(a) .  
of Part-A of •thie HQ form and in case it is proved at any 
time that the said family members are being negleted or not 
beincr roperly maintained fly me, my appointment may be 
terminated. 

Date : 	 Signature of, the candithte 
Name • 	 ___ 	' H 

Address 
-- - 

VII. Shri/Smt/Kum _____ 	 is known to me personally and the facts mc ntToi 	''Thii7ITr are correct. 

Date 	 Signature of the permnanontj 
Government servant 

Name 	 . 

Address _____ -- 	 • 
- - - - - 

	
- 

 

----------- - - - - - - -  

VIII I have verified that the facts mentioned above by the 
candidate are correct.  

Date ': 	 • 	 Signature of the Welfare 
Officer 

O±fice Seal 	 - Address 	____ . 



. 2 .
—

In  
 

— 
S 	 • 

FILL1D IN fly OFFICE IN WHICh 	MPL 	MINP 

J. 

X3 -- ----• ROPosp) - 

• (a) Name of the candidate for 
appojtment. 

(h) 	 with  

 

• and experience, if any. • 	 . 

• Post forwhich employment 
proposod and whether it - 

is Group 	C' or 'D' 	 * 
;• 

ç. • 

(e) 	
CVanCJ _rt 

ceiling of 5% prescribed 

fAh 
under the scheme of compa-
ssionate appointment - 	 - 

- 

Whether the post to be 
filled is inc1ded in the 
Central Secretariat Clerical - 
Service or in a fln-partjcj :- 	.. 4

• • 	pating Office. • 	:. 
Unit where 'emplôrmont  -• 	: 

is proposed. 	- 	 -------- 

How many times the cond.jdate 
 3pp1jj for compass1ofl 

ap . )ojntment and consiCered - 	
. 	by Thu 

•. 

•- 	
-• 

• 	
of Of ficersgjve . 	

• 	-: Month and Year for consjcie.. . 	. 	•- 
ration. 	 • ..-•. 	-• 

(j,) 	Jhcthr che ie1cvt Recruit... 	. 
ment Rules proylcie for c1irect 

•• 

recrujtent . 	 •• 	. 

• (k) WhQther the candidate filfj1 the 

- 	. 

• 	 rcquirem5 of the 
. • 	 Recrujthnent Rules for the post, 

(1) apart frOM Waiver of Employment Exchange/sflff •' 

••• 	- 

Se1ectjo ,; -  Cornmj-. ssjo 	procedure what otler 
. 

• 
relaxation are to be givan, S 	 .. 

II. 
 . 	. 	. 

• 	•. 

Vlhe'thez7 the facts mentioned thpart 
• 	 have been verified by the 

.• 	J 	•• 	(.•. 
. 

office y 	 and if s-, indicats the recos. •. 
the 	

seant djed/retlpdd on medical • • 	• 

	

. : 	 grounds more than 

	

'L 	y 	rsbtck 
why. the case wa s not 	• 	• sponsored earlier. •.•• 	

• 
• 

rniv other f2m!v 	
: :5 earning1 um;loyo 

. 

c 	•Ai 	

\c)OJ--\ 	• 	-. 

.5- 

-• • 

. 	ç 
— 

Vv 

/ 
.5 	 -5 

-- - . 	 ____ 	 -•f 	I 	 •S 

'4 
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V. 	
appl 	Lter 5 yes of 	 S..  of Govt or In 	enI)loyee 	. 	. case of arothe 

CMPIOYed  
whe 	menier in the family, 	 - prior O*t sanction ohtj Ifldiat0 authority. 	 nod  

• 	VX, 	
Personal recommendation of the 

I-lead 	
• 

of the Deptment in the I'Wdstry,/ 	
• f 

	

(with  his Signa 	: 	. ..... an(I Office stamp/seal) \ 	 - - 

Date 
p 	

I 
• 	 -i 	

• 	 •: 
SJ gnature of the 

. 	
Connandt/CO 	'• Offjce seal 	

'RaJ & Nr 	 • 	- 
I 	 - 

5- 	

- 

• 	 • 

- 	 • 	

• 	 :•. 	.., 
: 	• 	• 	• 	

. 

- 

• • 	 ..- 	 '•••- 	 . 	• 	 • 

/ 	 . 	 .-. 
* 	 •'. 	 . 	

S 

i 

	

• 	 -- 	

.5 . • 	 ... 	

• 

	

- 	 * • 	 S 



/ 

- 	
HQ letter N3 
datee 

- 	 ,- 

' 	
oer esin_Jdeath/. aPPliCa_ appli_Jof norks  a r T* 

 bcr tks ance em atio; inva- 	t with ed for merjt nme 	1ided relatjon_ P *C* 
Ufl-mrtted ep-ttedj 	 of 

Ithe 	out of ship with or ied da-
employee4mployoe employee GP D' ghters I 	sent I 	I 	CLO Ithly,  

1 	 I 	tist 	
- 	 I 	ffmj 	

• j 	Icf 	hn- 
I 	

• 	
I 	 ly 	 .• 	jthIcom 	 2 

•k 	• 	
• - 	

I 	' 	 ber f • 	 fduy 
- 	 .- 	 -- ,--- -• 

• 	
Presiding Office 	- 	- 

- 	 • 
z 	 - 	

• 
* 	

•  D 	 flr 2 	- zite  

-- 
oU 	 • 	

- 

Dated 	
MG AOC/COMMZ 	- 	- 



- 

errx 't .•--\ 

Name o j)6VOt/UrXj t.  
'I 

- 	Dated.....,.,...,., 
-Name of app.than ! 	

- 

EMPLOYMENT TN RELtX1.TION ) NOflI4hj RULES r 	- 	 '•''._.'' 	'''".- p 	
' 

1, 	with reference to your 	 d8ted & 	reg  jj ..,. g  employment in relaxation to normal rules,. 

• 	2, 	It is to inform you that your case for em 	 ein ployment in r.. xatjori to normal rules on recrujtnt was -cons1derj by the I3oaxx of Qfficera hol< on ..... at HQ...C(i/C 	lsti/2nd time but - YOU could not 
be O1ected for om1orme on the basis of laid - down criteria to detorj10 relative hardsh4p in the face of more Cle8erving casus and ii ited number of vacancies at the Juncture. 

3, 	
In case you are st I .. In need of an employment, you may submit fresh CPpljcatjon j 6, that the 6c!ne could be <3onsi.dered' by the )oard of 0fficers. Forms of 5pplication are nt herewith in duj1j.cate for filling up ajjd SU]n1SSiOn by ..... 

positj.i
IN 4.It will be ensured that present age of the children should be Iridicatecl in the application ai dtjls should also  Conf 	 be in,, 

	

ormity with the 	
at the ti.mo of family pen- -  sj- • 1 ye' 

	

ci,.j ior 	
of children will liable the case to be rujected on the grounds of false sumnjaj of det4 Also the present status 

of om,p1oymen of dependenta 8hold be filled up eozrOotiv. 	 -. 

5 	•i?loas note that  
for ernploy 	

you application will not be consided irjent in case the  Same is not receive  8tipu1atd period indicatedjn Para 3 alx)ve.d wjthJ the  
6 0 	A S the 11m1f 	 - - __ 	 vacancje. are allotted for 	. compassionate appointment you 

are also advised to get your name registered witt Efuployment Exchange for a Job suitable 
to you 	/ 

throuçh 	 emjluymont else: where. 

- 	

- 	 CozimrirThn+. 

/ 
Mm Officor/Pers 
Oficor 

I 



---.--- 	.- ..- 

) 	 ' 
- 	

' 

. 	 .. 	

. 

0 	
0 • 

-. 	 . 	 endi 	. 	. 	• 

flame of Depot/Unit - 

Name of applicant 	• 	 • 	-; Address 	 -' 

h 	 . 

Please refer to our letter No,....c18terj, • .,, fl your •• application datec1 ..... regatjng employment in relaxation to norma]. rules, 

It is to inform you that your case f:r employment. in •  relaxation to nor 	ru3s was consid'e(3 by the Board of Officer held on.,... at FL..... orrnazid/CQD ...... th.iz -d and the .].ast time and you have not been selected for employment, on the basis of 
laid down criteria to cletermj,rte relative hard3hip in the face of 
more deserving cases and iiititcd numlier of vacancies Your case 
stands rjectec1 finally. 

In view of the ab3ve, you are advised to get your name 
registered with the Employment Excham;e for a job suitable th you through them or seek emplOyment else where. 

 

( S/c1.. ) " 	•' 	:-:. 

	

- 	• 	..'.' 
Jsclin (Sficer/ 

	

Pers Officer 	' 

	

• 	'. 


